NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-755(ND)2019
CORAM:

PRESENT: MR. L. N. GUPTA MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
31.07.2019

NAME OF THE COMPANY: M/s. Star India Pvt. Ltd. V/s. M/s. Infiniti
Television And Telecom Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 of IBC, 2016
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present for the Petitioner: Mr. Kunal Tandon, Ms. Richa and
Ms. Niti Jain, Advocate
Mr. Aditya Jain, Advocate for IRP

Present for the Respondent: Mr. Shubham Jain, Advocate

ORDER
It is being confirmed that the CIR process stood terminated on the last date
of hearing and the matter has been adjourned for today to ensure that the

IRP’s dues are settled.

Ld. Counsel for the petitioner submits that they undertake to pay the
expenses of Rs. 28,000/- incurred for publication in addition to the
professional fees of Rs. 50,000/-. The settlement had been entered into in the
initial stage and the COC had not been constituted. Keeping in view the
professional work done, this Bench is of the opinion that Rs. 50,000/-
reimbursed to the IRP for the said period is a justified amount. This amount
has already been received by IRP. The expenses towards publication shall be

remitted to him within 2 days. CIR process stands terminated.
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The Corporate Debtor is released from the rigours of the moratorium and is

permitted to function through its own board. The petition stands disposed off.

File be consigned to records.
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